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0 L \?‘\ L BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
ORIGINAL APPLICATION No. 15 OF 2026 / EZ

Deba Prasad Sahoo ...Appellant
VERSUS

Director, Animal Husbandry and
Veterinary Services and & Others ...Respondents

AFFIDAVIT ON BEHALF OF THE STATE
POLLUTION CONTROL BOARD, ODISHA,
R.NO.2.

|, Dr. Manoj V. Nair, IFS, son of N. Vasudevan Nair
aged around 52 years, at present working as Member Secretary,
State Pollution Control Board, having my office at Paribesh
Bhawan, A/118, Nilakantha Nagar, Unit-VIll, P.O. Nayapalli,
Bhubaneswar, Dist — Khurda, Odisha-751012, do hereby

solemnly affirm and state as under:

1.  That | am the Member Secretary of the Respondent No.2
Board and, as such, am well-acquainted with the facts and
circumstances with the case and competent to swear this

affidavit.
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That this application has been filed by the applicant
alleging that the staff of the Gout. Veterinary Hospital,
Talcher which has been impleaded as R-9 has been
repeatedly since last several months burning all types of
waste materials within the hospital premises under the

supervision and observation of the Block Veterinary Officer

and Sub-Divisional Veterinary Officer.

That the Hon'ble Tribunal while adjudicating the OA vide
their order dtd.03.02.2026 at para-10 has been pleased to
constitute a joint committee consisting of one
representative from District Magistrate-cum-Collector,
Angul and one representative from the State PCB, Odisha
and directed the committee to visit the place and submit
the factual and action taken report. The R-2 Board has
been declared as the Nodal Agency for coordination and

logistic support.

That in compliance to the order dtd.03.02.2026 of this

Hon’ble Tribunal the R-2 Board has nominated Er.Ramesh

umar Ekka, Sr. Environmental Engineer and Regional
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Officer, Angul to represent the Board in the joint committee
constituted by the Hon'ble Tribunal who has also been
declared as the Nodal Officer and intimated the same to
the Collector & DM, Angul (R-6) vide Board's letter
No0.2096 dtd.13.02.2026 for further action with copy to
Regional Officer, Angul. A copy of the letter No.2096

dtd.13.02.2026 is annexed to this affidavit and marked as
ANNEXURE - R2/1.

That in the meantime, the joint committee has visited the
site on 21.02.2026 and submitted a detail report dealing
with the observation on the day of visit and
recommendations. Copy of the report of the joint
committee along with its annexures is annexed to this

affidavit and marked as ANNEXURE- R2/2 Colly for kind

perusal of Hon'ble Tribunal.

That the joint committee report at Annexure-R2/2 Colly is

filed in compliance to order dtd.03.02.2026 of the Hon'ble

Tribunal.
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7. That the Respondent No.2 Board craves leave of this
Hon'ble Tribunal to file further affidavit if required for
proper adjudication of this case.

8.

That the annexures annexed to the present affidavit are

true and correct copies of their originals.

9. That the contents of the above paragraphs are true and
correct to the best of my knowledge, as derived from the

official records, and that nothing material has been

DEm

Member Secrofary

State Pollution Control Board

VER'FICATION Odisha, Bhubansswar

concealed therefrom.

|, the above named deponent, do hereby verify that the
contents of the above affidavit are true and correct to the best of
my knowledge, as derived from official records, and that nothing

material has been concealed therefrom.

Verified at Bhubaneswar on this the 4™ April, 2026.

SWORN BEFORE ME

MANJULA KUMAR PRADHAN Wf/
PUBLIC
'\BlgB%F}\II ESWAR A P E\EO NENT

. ON-71/2009 momber Secretary ™
= -9':3076()271 19 (MJ State Pollution Contro! Board

Odisha, Bhubanecswar
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EPABX: 2561909/2562847
Tel: 2562822, 2560955

e
v Email: Paribesh|@ospcboard.org -
Website: www.ospcboard.org

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FORFST AND ENVIRONMENT, GOVERNMENT OF ODISHA|
Paribesh Bhawan, A/118, Nilakanthanagar, Unit - VIIT,
Bhubaneswar - 751 012, INDIA

No. 2,00'6 Date: ’3—— 9_’26

VII - L - Misc - 1284

Speed Post / E-mail
To

The Collector & District Magistrate
Angul.

Sub: OA No.15/2026/EZ - Deba Prasad Sahoo vs. Director, Animal Husbandry and
Veterinary Services & Others.

Sir,

The Hon'ble NGT, EZB, Kolkata while adjudicating the OA relating to violation of
environmental norms by the Sub-Divisional Veterinary Officer, Talcher (R-9) vide their order
dtd.03.02.2026 has been pleased to constitute a joint committee consisting of one
representative of Collector & District Magistrate, Angul and one representative from SPC
Board, Odisha and directed the committee to visit the place and submit the factual and action
taken report within 6 weeks. The State PCB has been declared as the Nodal Agency for
coordination and logistic support. Further, it is also directed that the report of the committee
may be filed within 6 weeks and adjourned the matter to 07.04.2026.

Er. Ramesh Kumar Ekka, Sr. Env.Engineer and Regional Officer, Angul (M-
9437221216) has been nominated to represent the Board in the joint committee constituted by
the Hon’ble Tribunal, who shall also act as the Nodal Officer. Copy of OA and order
dtd.03.02.2026 are enclosed for your information and necessary action. You are requested to
please nominate your representative and intimate the same to the Nodal Officer for

compliance of the direction of the Hon’ble Tribunal and filing of the committee report within
the stipulated time fixed by the Hon’ble Tribunal.

Yours faithfully,

v\»{f(- o
T
Member Sedretary

MemoNo. 22 QF  /Dae: | 3-8~ 26 By Speed Post / E-mail

Copy along with copy of enclosure forwarded to Regional Officer, SPC Board, Angul
for information and necessary action.

Encl: As above. \r' N
b S
Member Secre

Encl: As above.
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Joint Committee Report on O.A. No. 15/2026/EZ, filed by Deba Prasad Sahoo Vrs.
Director, Animal Husbandry & Veterinary Services and Others before the National
Green Tribunal, Eastern Zone, Kolkata-reg

As per the order dated 03.02.2026 of Hon'ble NGT, EZ, Kolkata, a joint committee has
been constituted & the Committee is directed to visit the place and submit the factual and
action taken report. In obedience to the order of the Hon'ble NGT, EZ, Kolkata, the following
members of joint committee visited the site (Government Veterinary Hospital, Talcher) on
21.02.2026.

1. Sri Samir Kumar Jena, IAS, Sub-Collector, Talcher
. Dr. Pradeep Kumar Saha, Executive Officer (EO), Municipality, Talcher
3. Er. Ramesh Kumar Ekka, Sr. Env. Engineer & Regional Officer, Angul and Nodal
Officer, State Pollution Control Board, Odisha.

The following officers were also accompanied joint committee visit.

1. Sri Daniel Ekka, (OAS), Deputy Collector, Talcher

2. Sri Soumya Ranjan Kuanr, Asst. Env. Scientist, SPC Board, Angul

3. Smt. Chinmayee Dash, Block Veterinary Officer, Government Veterinary
Hospital, Talcher accompanied the joint committee team during visit.

Statutory Clearances obtained:

1. The said Veterinary Hospital has obtained one-time authorisation under the
provision of Bio-Medical Waste Management Rules,2016 vide Board's letter
no.538 on dtd.23.02.2021 (copy enclosed as Annexure- |)

2. The said Veterinary Hospital has made an agreement with Common Biomedical
Waste Treatment Facility (CBWTF) namely M/s. Mediad Marketing Services Pvt.
Ltd. for transportation, treatment and disposal of Bio-Medical Waste on 19.03.2025
which is valid for the period up to 31.03.2026. (copy enclosed as Annexure- Il

Observations on the day of visit:
The joint committee observed the following during site visit.

1. The said veterinary hospital has provided colour coded bins (lined with colour coded
poly bags) at the source of waste generation with proper signage for better waste
segregation and collection. It was observed that Management of biomedical waste
inside the hospital premises was satisfactory and in accordance with the Bio-Medical
Waste Management Rules,2016.

2. The said hospital has maintained records on waste generation on daily basis and
same is being handing over periodically to third party namely M/s. Mediaid Marketing
Services Pvt.Ltd for final treatment and disposal at their end. Copy of the waste
generation records for last three (03) months is annexed as Annexure- lll.

3. During visit, no such evidence could be found for any open burning of bio-medical
waste inside the hospital premises. However, traces of burning of general waste
such as waste plastics and papers were found within the hospital premises.

4. The state Pollution Control Board, Odisha Angul has taken various initiatives in order
to bring down the AQlI level in the region. (copy enclosed as Annexure- IV)




5. The Collector and District Magistrate, Angul has issued an order under section 163 of the

Bharatiya Nagarika Suraksha Sanhita (BNSS) in order to bring down the AQI level in the
district vide order No.19 dated.03.01.2026. (copy enclosed as Annexure- V)

The hospital authority has also submitted a letter to the Executive Officer, Talcher
Municipality with a request to lift the general solid waste generated from the campus of
SDVO, Talcher and SDVH, Talcher. (copy enclosed as Annexure- VI)

It was learnt that, hospital authority has submitted a letter to the Inspector-In-Charge,
Talcher, Sadar Police station with a request to conduct regular patrolling near Office of
SDVO, Talcher and SDVH, Talcher in order to maintain healthy social atmosphere (copy
enclosed as Annexure- VII)

Further, hospital authority has informed the committee that, some miscreants are creating
unhealthy atmosphere by doing unlawful activities such as open urinating, consuming
alcohol and smoking inside hospital premises mostly during evening and night time.

Recommendations:

1.

Regional Officer, EO, Municipality, llector,
SPC Board, Angul. & Talcher a
Regional Officer Xecutive Officer
State Poliution Control Boare Talcher Municipatity T—

The hospital authority shall provide dedicated bio-medical waste storage room inside the
premises before handing over to third party namely M/s Mediaid Marketing Services Pvt
Ltd.

The hospital authority shall stop open burning of general solid waste and same shall be
handed over to Talcher, Municipality on daily basis for scientific disposal at their end.
Plastic waste shall be disposed off in accordance with the Plastic Management
Rules,2016.

The hospital authority shall install CCTV cameras, lighting and deploy security personnel
in order to restrict such unlawful activities inside the hospital premises.

c Y-

Regional Office, Angul
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Annexure-I Page-1
E-mail: rospch.angul@ospcboard.org
b Website: www.ospchoard.org

ODISHA OFFICE OF THE REGIONAL OFFICER

wihk@@y STATE POLLUTION CONTROL BOARD, ODISHA

“', (DEPARTMENT OF FOREST & ENVIRONMENT, GOVT. OF ODISHA)
Plot No. $-3/3, Industrial Estate, Hakimpada, Angul-759143

“By Registered Post”
No..25.2....../VD/ROSPCB/AGL/05/2020-2021 Date..23. 02292

FORM-III (See Rule 10)

AUTHORISATION ORDER
Sub: Authorization under Biomedical Waste Management Rules, 2016 for operating a
facility for generation, collection, reception, treatment, storage and disposal.
Ref: Your online application No.3402356, dated 12.02.2021

M/s. Veterinary Hospital, Talcher an occupier or operator of the facility located At/Po-
Talcher, Dist: Angul is hereby granted an authorization for:

Activity Please tick
Generation, Segregation v
Collection, v
Storage, v
Packaging -
Reception .
Transportation -
Treatment or processing or conversion v
Recycling -
Disposal or destruction v

The authorization shall bein force from the date of issue of this order until further order.
This authorization is subject to the conditions, standards & special conditions stated below.
(A) GENERAL CONDITIONS:
1. The authorization shall comply with the provisions of the Environment (Protection) Act, 1986
and the rules made thereunder.
2. The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the prescribed authority, i.e., State Pollution Control Board, Odisha.
3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical
wastes without obtaining prior permission of the State Pollution Control Board, Odisha.
4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
5. It is the duty of the authorized person to take prior permission of the State Pollution Control
Board, Odisha to close down the facility.

6. It is the duty of the occupier to report major accidents-including accidents caused by fire
hazards, blasts during handling of bio-medical waste and the remedial action taken and the
records relevant thereto, (including nil report) n}iorm-i to the prescribed authority and also
along with the annual report. ,"/ { :
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v AUTHORISATION ORDER Page-2

7. The biomedical waste container shall be labeled as specified schedule-1V of the Rules.

8. The vehicles used for transportation of bio-medical waste shall comply with the conditions if
any stipulated by the State Pollution Control Board in addition to the requirement contained in
the Motor Vehicles Act, 1988 (59 of 1988), if any or the rules made there under for
transportation of such infectious waste.

9. Untreated Bio-medical waste shall not be stored beyond a period of forty-eight hours.

10.The biomedical waste disposal site shall be properly fenced and suitable notice with warning
shall be displayed.

11. The biomedical waste disposal site shall be selected and developed in a manner so that ground,
water surface water or ambient air shall not be adversely affected.

12. The occupier shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal or any other form of handling of bio-medical waste and
records shall be subject to inspection and verification of the officials of State Pollution Control
Board, Odisha at any time.

13. The State Pollution Control Board, Odisha reserves the right to modify, revoke or review the
authorization granted.

14. The occupier shall ensure segregation, treatment and disposal of waste as stated in Part-1 and
Part-2 below or ensure requisite treatment and disposal of segregated waste at the common
facility/centrally located facility authorized by State Pollution Control Board, Odisha.

Part-1
Category of Waste Type of Bag or | Treatment and Disposal
Container to be | options
used
1) 2) (3) @
Yellow a) Human Anatomical Waste: Yellow coloured | Incineration or Plasma

Human tissues, organs, body parts | non-chlorinated Pyrolysis or deep burial*
and fetus below the viability | plastic bags
period (as per the Medical
Termination of Pregnancy Act
1971, amended from time to
time).

(b)Animal Anatomical Waste:
Experimental animal carcasses,
body parts, organs, tissues,
including the waste generated
from Animals used in experiments
or testing in veterinary hospitals

or colleges or animal houses

c) Soiled Waste: Incineration or Plasma

Items contaminated with blood, Pyrolysis or deep burial*

body fluids like dressings, plaster

casts, cotton swabs and bags In absence of above facilities,

containing residual or discarded autoclaving or micro-waving/

blood and blood components. hydroclaving  followed by
shredding or mutilation or
combination of sterilization and
shredding. Treated waste tobe
sent for energy recovery.

ellow coloured Expired 'cytotoxic drugs and

(d) Expired or Disg rd
[‘mdw-chlorinated items  contaminated  with

Medicines: Pharmacey#fcal’y

like antibiotics, cytgtox Wc bags or cytotoxic drugs to be returned
including all items cénfaminated | coneainers back to the manufacturer or
with cytotoxic d ong with | ) - supplier for incineration at

glass or plastic Rles, vials | /-, temperature >1200 °C or to

13




AUTHORISATION ORDER Page-3
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etc. common bio-medical waste
treatment facility or hazardous
waste treatment, storage and
disposal facility for incineration
at >1200°COr Encapsulation or
Plasma Pyrolysis at >12000C.
All other discarded medicines
shall be either sent back to
manufacturer or disposed by
incineration.

(e) Chemical Waste: Yellow Disposed of byincineration or

Chemicals used in production of colouredcontainers | Plasma Pyrolysis or

biological and used or discarded or non-chlorinated | Encapsulation in hazardous

disinfectants. plastic bags waste treatment, storage and
disposal facility.

(f) Chemical Liquid Waste: Separate collection | After resource recovery, the

Liquid waste generated due to use | system leadingto | chemical liquid waste shall be

of chemicals in production of | effluent treatment | pre- treated before mixing with

biological and used or discarded | system other wastewater. The

disinfectants, Silver X-ray film combined  discharge shall

developing liquid, discarded conform to the discharge norms

Formalin, infected secretions, given in Schedule- 111

aspirated body fluids, liquid

from laboratories and floor

washings, cleaning, housekeeping

and disinfecting activities etc.

(g) Discarded linen, mattresses, | Non-chlorinated Non- chlorinated chemical

beddings contaminated with | yellow plastic bags | disinfection followed by

blood or body fluid, routine mask | or suitable packing | incineration or Plazma

and gown. material Pyrolysis or for energy
recovery.
In absence of above facilities,
shredding or mutilation or
combination of sterilization and
shredding. Treated waste to be
sent for energy recovery or
incineration or Plazma
Pyrolysis.

(h) Microbiology, | Autoclave or | Pre-treat to sterilize with non-

Biotechnology and  other | Microwave or | chlorinated chemicals on-site as

clinical laboratory waste: Blood | Hydroclave  safe | per World Health Organisation

bags, Laboratory cultures, stocks | plastic bags or | guidelines on Safe management

or specimens of microorganisms, | containers of wastes from health care

live or attenuated vaccines, activities and WHO Blue Book,

human and animal cell cultures 2014 and thereafter sent for

used in research, industrial incineration.

laboratories,  production  of

biological, residual toxins, dishes

and devices used for cultures.

Red Contaminated Waste | Red coloured non- | Autoclaving or micro-waving/
(Recyclable) chlorinated hydroclaving  followed by
(a) Wastes generated from | plastic shredding or mutilation or
disposable items such as tubing, | bags or co! combination of sterilization and

bottles, intravenous tubes and
sets, catheters, urine Dbags,
syringes(without needles and

< cON r‘;?'f..shreddm&

Treated waste to be sent to

registered or  authorized

& ~Y
;‘. ~,
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fixed needle syringes) and recyclers or for energy recovery
vaccutainers with their needles or plastics to diesel or fuel oil or
cut) and gloves. for road
making, whichever is possible.
Plastic waste should not be sent
to landfill sites.
White Waste sharps Including Metals: | Puncture proof, Autoclaving or Dry Heat
(Translucent) | Needles, syringes with fixed Leak proof, tamper | Sterilization  followed by
needles, needles from needle tip | proof containers shredding or mutilation or
cutter or burner, scalpels, blades, encapsulation in metal
or any other contaminated sharp container or cement concrete;
object that may cause puncture combination of shredding cum
and cuts. This includes both used, autoclaving; and sent for final
discarded and contaminated disposal to iron foundries
metal sharps (having consent to operate from
the State Pollution Control
Boards or Pollution Control
Committees) or sanitary landfill
or Designated concrete waste
sharp pit
Blue (a) Glassware: Puncture proof and | Disinfection (by soaking the
Broken or discarded and | leak proof boxes or | washed glass waste after
contaminated glass including | containers  with cleaning with detergent and
medicine vials and ampoules | blue colored | Sodium Hypochlorite
except those contaminated with marking treatment) or through
cytotoxic wastes. autoclaving or microwaving or
(b) Metallic Body implants Puncture proof and | hydroclaving and then sent for
leak proof boxes or | recycling.
containers  with
blue colored
marking

*Disposal by deep burial is permitted only
common biomedical waste treatment facility. This will

in rural or remote areas where there is no access to
be carried out with as per the Standards

specified. The deep burial facility shall be located as per the provisions and guidelines issued by
Central Pollution Control Board from time to time.

Part-2

All plastic bags shall be as per BIS standards as and when published, till then the prevailing Plastic
Waste Management Rules, 2016 shall be applicable.

Chemical treatment using at least 1% to 2% Sodium Hypochlorite having 30% residual chlorine for
twenty minutes or any other equivalent chemical reagent that should demonstrate4 Log 10
reduction efficiency for microorganisms or greater for Bacillus subtilis (ATCC19659) in chemical
treatment system.

Mutilation or shredding must be to an extent to prevent unauthorized reuse.

There will be no chemical pre-treatment before incineration of waste, if any, except for
microbiological, lab and highly infectious waste.

Incineration ash (ash from incineration of any bio-medical waste) shall be disposed through
hazardous waste treatment, storage and disposal facility, if toxic or hazardous constituents are
present beyond the prescribed limits as given in the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 or as revised from time to time.

Dead Fetus below the viability period (as per the Medical Termination of Pregnancy Act 1971,
amended from time to time) can be coasidered as human anatomical waste. Such waste should be
handed over to the operator of gafumofi i dical waste treatment and disposal facility in yellow

d atian of Pregnancy certificate from the Obstetrician or
establishment.

hand’edwe}to unauthorised person under any circumstances.
7
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AUTHORISATION ORDER Page-5

(8)

9)

(10)

(1

(12)

These shall be sent back to the manufactures for necessary disposal at a single point. As a second
option, these may be sent for incineration at common/ centrally located bio-medical waste
treatment and disposal facility or hazardous waste, treatment, storage & disposal facility.

Residual or discarded chemical wastes, used or discarded disinfectants and chemical sludge can be
disposed at hazardous waste treatment, storage and disposal facility. In such case, the waste should
be sent to hazardous waste treatment, storage and disposal facility through operator of common
bio-medical waste treatment and disposal facility only.

On-site pre-treatment of laboratory waste, microbiological waste, blood samples, blood bags should
be disinfected or sterilized as per the Guidelines of World Health Organisation or National AIDS
Control Organisation and then given to the common bio-medical waste treatment and disposal
facility.

Installation of in-house incinerator is not allowed. However in case there is no common biomedical
facility nearby, the same may be installed by the occupier after taking authorisation from the State
Pollution Control Board.

Syringes should be either mutilated or needles should be cut and or stored in tamper proof, leak
proof and puncture proof containers for sharps storage. Wherever the occupler is not linked to a
disposal facility it shall be the responsibility of the occupier to sterilize and dispose in the manner
prescribed.

Bio-medical waste generated in households during healthcare activities shall be segregated as per
these rules and handed over in separate bags or containers to municipal waste collectors. Urban
Local Bodies shall have tie up with the common biomedical waste treatment and disposal facility to
pickup this waste from the Material Recovery Facility (MRF) or from the house hold directly, for
final disposal in the manner as prescribed in this Schedule.

(B) STANDARDS FOR TREATMENT AND DISPOSAL OF BIOMEDICAL WASTES

Standards for treatment and disposal of Bio-medical wastes shall be followed as per Schedule-Il of the
Rules.

(1) INCINERATOR

(i) Operating Standards
Operating standard
Parameters Operating Standards
Combustion efficiency 99%
Temperature of primary chamber 800 °C
Temperature of secondary chamber 1050 + 50°C
Secondary chamber gas residence time At least 02 seconds
(ii) Emission Standards
N§i. Parameters Standards
0.
(1) 2) (3) (4)
Limiting concentration | Sampling Duration In minutes,
in mg/Nm?3 unless Unless stated
stated
1. | Particulate matter 50 30 or 1NM3 of sample volume,
whichever is more
2. | Nitrogen Oxides NO and 400 30 for online sampling or grab
NO; expressed as NO; sample
3. HCI 50 30 or 1NM? of sample volume,
whichever is more
4, Total Dioxins and Furans . 8 hours or SNM3 of sample volume,
0.1ngTE | whichever is more
5. | Hgand its compounds 0.05 "| 2 hours or 1NM3 of sample volume,
.whichever is more
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Stack Height: Minimum stack height shall be 30 meters above the ground and shall be attached with the
necessary monitoring facilities as per requirement of monitoring of ‘general parameters’ as notified
under the Environment (Protection) Act, 1986 and in accordance with the Central Pollution Control
Board Guidelines of Emission Regulation Part-Ill.

Note:
(a) Pollution control device shall be installed in the incinerator to achieve the emission limits.

(b) Wastes to be incinerated shall not be chemically treated with any chiorinated disinfectants.

(c) Ash from incineration of biomedical waste shall be disposed of at common hazardous waste

treatment and disposal facility. However, it may be disposed of in municipal landfill, if the toxic
tities as defined under the Hazardous and

2016 as amended from time to

metals in incineration ash are within the regulatory quan
Other Wastes (Management and Transboundary Movement) Rules,
time.

(d) Only low Sulphur fuel like Light Diesel oil o
Natural Gas, Liquefied Natural Gas or Lique
incinerator.

(e) The occupier or operator of a common bio-medical waste treatment facility shall monitor the stack
gaseous emissions (under optimum capacity of the incinerator) once in three months through a
laboratory approved under the Environment (Protection) Act, 1986 and record of such analysis
results shall be maintained and submitted to the prescribed authority. In case of dioxins and
furans, monitoring should be done once in a year.

(f) The occupier or operator of the common bio-medical waste treatment facility shall install
continuous emission monitoring system for the parameters as stipulated by State Pollution Control
Board or Pollution Control Committees in authorization and transmit the data real time to the
servers at State Pollution Control Board or Pollution Control Committees and Central Pollution

Control Board.
(8) All monitored values shall be corrected to 11% Oxygen on dry basis.

(h) Incinerators (combustion chambers) shall be operated with such temperature, retention time and
turbulence, as to achieve Total Organic Carbon content in the slag and bottom ashes less than 3%
or their loss on ignition shall be less than 5% of the dry weight

(i) The occupier or operator of a common bio-medical waste incinerator shall use combustion gas

analyzer to measure CO;, CO and Oz.

(2)MICROWAVE

Standards for Microwaving.

a) Microwave treatment shall not be used for cytotoxic, hazardous or radioactive wastes, contaminated
animal carcasses, body parts and large metal items.

b) The microwave system shall comply with the efficacy test/routine tests and a performance guarantee
may be provided by the supplier before operation of the unit.

¢) The microwave should completely and consistently kill the bacteria and other pathogenic organisms
that are ensured by approved biological indicator at the maximum design capacity of each microwave
unit. Biological indicators for microwave shall be Bacillus atrophaeusspores using vials or spore strips
with at least 1 x 104 spores per detachable strip. The biological indicator shall be placed with waste
and exposed to same conditions as the waste during a normal treatment cycle.

r Low Sulphur Heavy Stock or Diesel, Compressed
fied Petroleum Gas shall be used as fuel in the

(3)AUTQCLAVE
Standards for Autoclaving
The autoclave should be dedicated for the purpose of disinfecting and treating biomedical
waste.
When operating a gravity flow autoclave, medical waste shall be subjected to the following
standards. ——
TEMPERATURE A Y RESIDENCE TIME
Ind centigrade  Pounds par inch) (in minutes)
Not less than 121 of 15 ) > 5 Not less than 60
Not less than 135 ] KT Not less than 45
Not less than 149 "Z\52 J ok Not less than 30
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When operating a vacuum autoclave, medical waste shall be subject to minimum of one pre-vacuum
pulse to purge the autoclave of all air. The air removed during the prevacuum, cycle should be
decontaminated by means of HEPA and activated carbon filtration, steam treatment, or any other
method to prevent release of pathogen. The waste shall be subjected to the following:

TEMPERATURE PRESSURE RESIDENCE TIME
(In degree centigrade) (Pounds per square inch) (in minutes)

Not less than 121 15 Not less than 45
Not less than 135 31 Not less than 30

Medical waste shall not be considered properly treated unless the time, temperature and pressure
indicators indicate that the required time, temperature and pressure were reached during the
autoclave process. If for any reasons, time, temperature or pressure indicator indicates that the
required temperature, pressure or residence time was not reached, the entire load of medical waste
must be autoclaved again until the proper temperature, pressure and residence time are achieved.

©)

4)

1. The effluent generated or treated from the premises of occupler or operator of a common bio medical
Wwaste treatment and disposal facility, before discharge into the sewer should conform to the following
limits:

SL. NO. PARAMETERS PERMISSIBLE LIMIT

(i) pH 6.5-9.0

(ii) Suspended solids 100 mg/I

(iii) 0Oil & Grease 10 mg/I

(iv) BOD 30 mg/l

v) coD 250 mg/|

(vi) Bio-assay test 90% survival of fish after 96 hours in 100% effluent.
Note:

a) Above limits are applicable to the occuplers of Health Care Facilities (bedded) which are efther
connected with sewerage network without terminal sewage treatment plant or not connected to
public sewers.

b) For discharge into public sewers with terminal facilities, the general standards as notified under the
Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.

C) Non-bedded occupiers shall dispose infectious liquid wastes only after treatment by disinfection as
per Schedule - 11 (6) of the principal rules.

2. Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility

for incineration or to hazardous waste treatment, storage and disposal facility for disposal.

(5)Standards for Deep Burial.

(a) A pit or trench should be dug about 2 meters deep. It should be half filled with waste, and then
covered with lime within 50 cm of the surface before filling the rest of the pit with soil.

(b) It must be ensured that animals do not have any access to burial sites.

(c) On each occasion when wastes are added to the pita layer of 10 cm of soil shall be added to cover
the wastes.

(d) Burial must be performed under close and dedicated supervision.

(e) The deep burial site should be relatively impermeable and no shallow well should be close to the
site.

() The pit should be distant from the habitation, and sited so as to ensure that no contamination
occurs of any surface water or ground water, The area should not be prone to flooding or erosion.

(8) The location of the deep burial site will be authorized by the prescribed authority.

(h) The facilitator (authorized person) shall maintain a record of all pits for deep burial.

(1) The ground water table level should be a minimum of six meters below the lower level of deep
burial pit.

SPECIAL CONDITIONS:
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This authorization is issued for NIL beds. For any increase in number of beds, the applicant shall obtain
prior permission of the prescribed authority.
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2. The occupier shall ensure that bio-medical waste is handled without any adverse effect to human health
and the environment and in accordance with the rules.

3. Treated Biomedical wastes shall not be mixed with general wastes. Under no circumstances biomedical
waste shall be handed over to the Municipality/ NAC for disposal in landfill site.

4. The disposal of solid waste other than bio-medical waste shall be made in accordance with the provisions
of Solid waste (Management) Rules, 2016 and amended from time to time.

5. The handling and disposal of all mercury and lead waste shall be in accordance the respective rules and
regulations.

6.  The occupier shall ensure proper segregation of waste at the source of generation before treatment and
disposal as stipulated. The containers shall be labeled as per rules

7. Untreated human anatomical waste, animal anatomical waste, soiled waste and, biotechnology waste shall
not be stored beyond a period of forty -eight hours.

8. The occupier shall maintain and update on day to day basis the bio-medical waste management register in
terms of category and colour coding as stipulated in this order and display the monthly record on its
website. Annual report (in form-1V) also shall be displayed on its website.

9. The occupier shall establish a barcode system for bags or containers containing bio-medical waste to be
sent out to the common facility or centrally located facility.

10. The recyclable treated bio-medical wastes such as plastics and glass shall be given to such recyclers having
valid authorisation or registration from the respective prescribed authority.

11. The occupier of the facility shall submit the annual report for the period from January to December of the
preceding year in Form-1V specified in principal rule by 30% of June of every year.

12. The occupier shall phase out use of chlorinated plastic bags used for storing and transportation of wastes
with immediate effect.

13. The occupier shall provide training to all its health care workers and others, involved in handling of bio
medical waste at the time of induction and thereafter at least once every year and the details of training
programmes conducted, number of personnel trained and number of personnel not undergone any
training shall be provided in the Annual Report.

14. The occupier shall immunise all its health care workers and others, involved in handling of bio-medical
waste for protection against diseases including Hepatitis B and Tetanus that are likely to be transmitted by
handling of bio-medical waste.

15. The occupier shall conduct health check up at the time of induction and at least once in a year for all its
health care workers and others involved in handling of bio- medical waste and maintain the records for the
same.

16. The occupier shall designate a qualified person/ constitute a committee to review and monitor the
activities relating to bio-medical waste management within that establishment.

To
The Block Veterinary Officer, Talcher,
M/s. Veterinary Hospital, Talcher oé
At/Po- Talcher, Dist : Angul
23~9Ar 29}
REGIONAL OFFICER
Memo No..féf’.l.&’/.../ DtyO)”)/ %"{”""’ o b
Stote Poltution Co. trol Board
Copy forwarded to: ANGLL

i) The Member Secretary, S.P.C. Board, Odisha, Bhubaneswar
i) The Collector and Dist. Magistrate, Angul

ili)  The CDVO, District Headquarter Hospital, Angul

iv)  Guard file, Regional Office, SPC Board, Angul, Odisha

\“_",i;‘\\»‘ .“‘,"" ; plc SI818 Polbition r
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.8 This agreement is ént.ered'in to this day'i{e.'on 19H~ Mat C?\'/ 200 S - '
& betwgen the Chief Disu-ict;Veterinary Officer (CDVO) Angul. Herein referred to as First
- PARTY where B iomedical Waste (BMW) as defined in schedule-1 of the

* Ministry of Environment and Forest, Government of India Notification Dt. 28th

g March 2016 (copy enclosed) is generatéd in the ordinary course of their business-
idiagnosis and treatment of patients.

b
iWhereas.M[S Mediaid Marketing Ser\(ices, represented by Proprietor Mr. Bipin Bihari,
iSarangi, having Corporate office at 703, 7th Floor,Utkal Signature, Pahal, Bhubaneswar -
7521015, here in after referred to as “Mediaid Marketing Services”called as SECOND
' ill’AR'l'Y is permitted by the Orissa State Pollution Control Board to set up a

-kommon Bio-Medical Waste Treatment and Disposal facility (CBWTDF) at Amasarang,

.Sundargarh, having Autoclave/ Microwave/Incinerator /Shredder/ Effluent
- Treatment plant etc.

AND -

j Pk g 7R MEDIAID MARKETING SERVICES
' ; -=-
l by PROP OR
Chiof Bistrict Veterinary Officer ' ,
i

| s Chief Bistrict Verinary umcer

- &= SRoMEL
Anged
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Whereas the First Party is required by law to dispose of the BMW strictly in

conformity to the standards set out in the Schedule-C of the captioned

Notification.

The First Party hereby agrees to enroll with the Common Bio Medical Waste
Treatment and DisposalFacility (CWTDF) as First Party and have their Bio-
Medical waste treated and disposed of by M/S Mediaid Marketing Services as per
the norms stipulated by the Pollution Control Board and agrees to collect
transport, treat and dispose of the BMW generated by the First Party and both
" parties have agreed in the modalities and terms and conditions therefore herein
below.

?

The First Party agrees to have the BMW generated in their premises

- properly segregated by their staff and kept in color coded closeq bags as
per Schedule — I of the notification at a place i_n their premises designed

by Second Party.

»

The evacuation of BMW from the First Party's premises will be done by
- Second Party @48 hourly intervals without fail. The First Party or their

designated person will be given an acknowledgement by the staff of Second
Party, specifying the quantities & number of the colour coded bags.

This agreement authorizes the "First Party" to inform the SPCB that they

. have enrolled with the CBWTDF of "Second Party" and their waste is being

proéessed by "Second Party", The "First Party" has a statutory obligation

“to submit an application to PCB and obtain authorization to generate BMW

and has to submit yearly reports to them.” - -
The "First Party".will purchase the plastic bins required for the purpose.

The agreement will be in force for ONE YEAR from the date of MOU or for
the period 01.04.2025 to 31.03.2026 whichever is later.

- The "First Party" agrees to pay the designated fee to "Second Party" which

is calculated Rs.6.000/- (Six Thousand only) per month per unit from 16 nos. of
Veterinary Hospitals/ Veterinary Dispensaries including cost of poly Bag,
barcode sticker & transportation. The GST @12% asper the Govt. rate applicable
for the purpose will be charged extra.

Taxes, such as Service Tax, Central sales tax, etc. as applicable shall borne
by the First Party's account.

FOR MEDIAID MARKETING SERVICES
T‘; ‘gf%m?

. .The Second Pérty will have the ciosed bags filled with BMW ‘collected by -
their staff from the premises of First Party at pre-determined intervals and
* will transport the same in their vehiclés. AR ;

P
\

Chiof wa&@ Officer e

PROPRIET

.



9. The "Second Party” will forward the bill for each month before Sth of the

next month. The *First Party” promises to pay the bill to "Second Party”
promptly within the 25th of every month.

10."Second party” will stop picking up the BUW from the “First Party” if the bill
remains unpaid for two consecutive months.

11."Second Party” will not pick up the BMW if it is not segregated as per the
BMW Rules of MoEF or packed improperly or general garbage is
mixed up in the BMW. However Second Party shall render free training

on proper bio medical waste segregation as per the BMW Rules 2016, to
the waste handlers of the First Party.

12. The "Second Party” undertakes that they will collect transport, treat and dispose

of the BMW strictly as per BMW rules from locations as defined by the First
party. '

13."Second Party” hereby indemnifies yearly from all responsibility liability
with regard to their BMW disposal so long as they (the 'First Party')

implement the BMW Rules as far as segregation is concerned and.

pay the bills of "Second Party”.

14.In case the "First Party” finds any irregularities in collection of waste,

they can send a notice in writing to Second party for immediate
action. If No response, PCB would be intimated.

15.1n case failure of "Second Party” to collect the BMW from the "First Party”,
the Second Party will be liable to pay a penalty of 2% per month, which

will be deducted from the amounts payable by the First Party to "Second
Party" in the next monthly bills.

16, "Second Party" will keep their plant in good running condition at all times and
ensure availability of service to the "First Party” on all the days without fail

17.In case of any violations by any of the terms of the agreement by either
side. The same may be terminated by issue of notice in writing two

months in advance by either party for terminating their respective
obligations.

18.In Case of any disputes arising out of the obligations on each party as per

this agreement, the same shall be settled, as far as possible, by mutual
negotiations.

[&___9 FOR MEDLAID MARKETING SERVICES

1
S =
Chief Bistrict Voterinary Officer PROPRIETO

sl




19.The details of the institutions is as follows;

All the above points will have legal bindings for a minimum pe

"i.e 01.04.2025 to 31.03.2026.

Signed, sealed and delivered this dayofby both parties who have put their

hand to this deed of their free will

SINo g?:r(;ctm the Name Of the Block Name Of the Dispensary

1 Angul Kaniha VD-Kaniha

2 Angul Kaniha VD-Rengali

3 Angul Pallahara VD Khamar

4 Angul Banarpal VD Banarpal

5 Angul Banarpal VD Sankerjeng

6 Angul Athmallik VD Thakurgarh

7 Angul Athmallik VD Madhapur

8 Angul Chhendipada VD,Chhendipada

9 Angul Chhendipada VD,Jarapada

10 Angul Kishorenagar VD, Rajkishorenagar

11 Angul Kishorenagar VD, Handapa

12 | Angul - Angul VD,Bantala

13 Angul Angul DD, DVH, Angul

14 | Angul Athamallik SDVH, Athamalik
‘115 Angul Talcher SDVH, Talcher

16 Angul | Pallahara SDVH, Pallahara

riod of One year

For the First Party For the Second Party
| DV FOR MEDIAID MARKETING SERVICES
GO = ﬂ%;_,%‘""“‘ |
: Bistrict Vossrinary Officer '
cpvo, A Bisw pei : M/s: Mediaid "RHAYReTing
; Services

WITNESS: 1) pIy WITNESS: 1) Sho et Rones wvedhanil!
A AEADM«J Soporess s
FEAVENE 1Y) 19 03- 2% |
WITNESS: 2) /%\/‘/’;?’\q’g 5 WITNESS: 2) Dénabendles l(c,d,mm‘ |
- a (o< 50 .fn/ A
A o W vmaws) M;m 97 2%



NAME OF THE FACIUTY-: B.1.0- Zulcher

Annexure-III

B1O- MEDICAL WASTE MANAGEMENT ,ANGUL
OQUTSOURCED BY :MEDIAID MARKETING SERVICES
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FOR THE MONTH OF Janvaay 2025
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BIO- MEDICAL WASTE MANAGEMENT ,ANGUL

OUTSOURCED BY :MEDIAID MARKETING SERVICES
NAME OF THE FACIUTY-: 7alc/ey - 8.V.0 '
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Annexure-IV Email: rospcb.angul@ospcboard.org

0.4 REGIONAL OFFICE, ANGUL

"8&FF STATE POLLUTION CONTROL BOARD, ODISHA

[FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT, GO\{T. OF ODISHA]
Plot No.-S 3/3 Industrial Estate, Hakimpada, Angul, Odisha, Pin-759143

No._ A 22— /ESTT/ROSPCB/AGL/32 /2013-14 Date_f0'02 0
From,
. Er. R. K. Ekka

Regional Officer

To
The Asst. Collector
P.G. Cell
Collectorate, Angul

Sub: Public complaint on increasing air quality index in Angul and Talcher city filed
by @sidharth_bapuni, Angul, Odisha- reg.

Ref.: Your Memo No. 6583, dated 31.12.2025.

Sir,

With reference to the cited subject, it is to intimate that a case has been filed before
the Hon'ble OHRC vide case no. 4478 of 2025 related to similar types of issues of Angul and
Talcher city and in this context, the Board has already enquired into the matter and report
has been communicated to district administration, Angul. Also, the report is covering all the
aspects of the complaints filled by @sidharth_bapuni, Angul, Odisha. But, complaint on
diseases related issues is not regulated by Board. However, copy of the report is enclosed
herewith for your kind information and necessary action.

This is for your kind information and necessary action.

Yours faithfully,

Encl: As above

e
Regional Officer

Memo No, 623 / Date. /01 02+ 20)4 /
Copy forwarded to the Sr. Env. Engineer, SPC Board, Odisha, Bhubaneswar for kind

information.
@w

Regional Officer

Memo No.___ 424 /Date._f0 'OV 202 |
Copy forwarded to the @sidharth_bapuni, Angul, Odisha for kind information.

w

Regional Officer

ot



- Email :rospcb.angul@ospcboard.org
ODISHA Website : www.ospcboard.org
R~
-4 OFFICE OF THE REGIONAL OFFICE, ANGUL

- STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
Plot No.-S 3/3 Industrial Estate, Hakimpada, Angul, Odisha, Pin-759143

No._ |9\ /Estt/ROSPCB/AGL/301/2025-26 Date £9+01' 294/

From:
Er R K Ekka
Regional Officer

To
The Additional District Magistrate,
Angul

Sub: Submission of factual report on OHRC case no.4478 of 2025 filed by Sri
Basudeb Bhatta.

Ref: Your office letter No.27 dated.03.01.2026
Sir,

With reference to the subject cited above, please find enclosed herewith the
report on OHRC case n0.4478 of 2025 filed by Sri Basudeb Bhatta.

This is for kind information and necessary action.

Yours faithfully,

Encl: As above

Regional Officer
MemoNo. ___|®6  / Date ©9'9\'2024
Copy forwarded to the Sr. Law Officer, State Pollution Control Board, Odisha
Bhubaneswar for kind information and necessary action.
@

Regional Officer

o,
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constantly transmitting to the server of the SPCB, Odisha and CPCB, New Delhi.
Thus, CPCB, display the 24 hours average AQI data in CPCB portal as public
domain.

. All industries are operating with valid Consent to Operate from the Board and
complying the conditions imposed in the consent order. The Board is periodically
conducting inspection and monitoring in order to verify the compliances to consent
conditions.

. The industries have installed and operating air pollution control devices such as
Electrostatic Precipitator (ESP), Bag filters, Wet/dry Scrubbers & cyclones at
various potential dust generating points. All major stacks are connected with
Online Continuous Emission Monitoring System (CEMS) to transmit real time data
to the server of the State Pollution Control Board (SPCB), Odisha and Central
Pollution Control Board (CPCB).

. To control fugitive dust emission fixed type/rain gun type (180°) water sprinklers
have been installed, along with industries have deployed mechanical road
sweeping machine to collect dust from the internal roads.

. The industries have installed adequate water sprinklers/DFDS system to control
fugitive dust emission during loading and unloading of raw material either by rail or
truck.

. All the industries and mines are made mandatory to transmit their Continuous
Ambient Air Quality Monitoring System (CAAQMS) data and Continuous Emission
Monitoring System (CEMS) date through RTDAS to SPCB and CPCB server. The
Board, regularly checks the receiving data and issues directions to the industries
and mines for any violation observed.

. The industries have installed and operating high-definition IP camera at the stack
to view the emission from chimney and same is connected to the server of the
Board to views the emission at HO Level.

- The Board has made mandatory to all the industries and mines to operate wheel
washing system at the exit gate in order to wash the wheel of the vehicles. Also,
directed all the mines and industries to provided tarpaulin cover on vehicles during
transportation by roads in order to minimize fugitive dust emission.

. National Clean Air Programme (NCAP) has been launched in non-attainment cities

of Angul & Talcher area in order to improve the air quality with respect to particulate

matter. The NCAP is under progress stage and engaged IIT, Bhubaneswar and NIT

Rourkela as repute of institute to carry out city micro action plan.

10. District level Environmental Monitoring Committee (DLEMC) has been constituted

for the Angul district involving various stakeholder's department, Industries and

Mines to discuss and resolve the various environmental related issues.

11.1n addition to this, various actions have also been initiated by SPCB to improve the

air quality specially in Angul & Talcher cities as described below:

a) Letter issued to Mines and coal washeries for implementation of tarpaulin cover

on railway wagons. (copy enclosed as Annexure-|)

b) Letter issued to industry and mines for tarpaulin cover for material transportation.

(copy enclosed as Annexure-Il)

C) Letter issued to Angul & Talcher Municipality for cleaning of roads. (copy enclosed

as Annexure-lll)
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Report on OHRC Case No. 4478 of 2025 filed by Sri Basudev Bhatta of Angul Dist. in
reference to the newspaper publication in the daily Sambad dtd.02.11.2025 (Jajpur

Edition)

Background of the petition:

It has been alleged that the Air Quality Index (AQI) has been increasing and the Monitoring
stations installed in Angul & Talcher regions are continuously recording higher AQI readings
which is above the WHO safe limit. Also, the complainant has alleged that major sources of
pollution are the industries and mines operating in the district which has been filed by Sri
Basudev Bhatta and same complaint has been forwarded to this office through letter of the
Addl. Dist. Magistrate, Angul vide his letter no.27 dtd.03.01.2026 for submission of factual
report in OHRC case No0.4478 of 2025.In this context, an inspection was conducted to various
industries, mines in and around the Angul district during 5-7'" Janunary'2026.

Overall Observations:

Ambient air qualities represent the composite state of the atmosphere in a given location,
free from direct emission sources and is determined by a dynamic interplay between
natural processes and anthropogenic activities. It is influenced by emissions from point,
line and area sources; meteorological parameters such as temperature, wind speed,
humidity and atmospheric stability; and topographical features that govern dispersion,
dilution and transformation of pollutants.

Air pollutants, ranging from particulate matter (PM10 and PM2.5) to gaseous contaminants
like Sulphur dioxide (SO2), nitrogen dioxide (NO2), ozone (03), ammonia (NH3), carbon
monoxide (CO), volatile organic compounds (VOCs), and toxic metals such as lead (Pb),
nickel (Ni), and arsenic (As), are derived from multiple pathways. Primary pollutants are
directly emitted from sources including vehicular exhaust, coal-based thermal power
plants, metallurgical operations, biomass burning and resuspension of road dust.

Air Quality status for the period from June, 2025 to December,2025 shows that Particulate
matter both RSPM (PM10), (PM2.5) and Carbon Monoxide (CO) are the major
constituents for downgrading the Ambient Air Quality in the district of Angul and more over
non-compliance to Ambient Air Quality. Air Quality Index (AQl) of the last month
(December'2025) ranges from 198 to 339 which was in the range of moderate to very
poor. Air Quality Index (AQI) of the last month (December'2025) ranges from 143 to 346
which was in the range of moderate to very poor.

Reason:

« Temperature inversion: Cold air is denser, so during winter, the air near the ground is
cooler than the air above it. This creates a "lid" that traps pollutants, preventing them
from rising and dispersing.

« Low wind speed: Slower winds are less effective at moving stagnant, polluted air away
from an area, leading to a buildup of contaminants.

The steps taken by the State Pollution Control Board, Odisha.

1. The Board has installed and operating two (02) Continuous Ambient Air Quality
Monitoring Stations at Angul (Regional Office, SPC Board, Angul) and Dera
Chowk, Talcher to monitor various air parameters such as PM10, PM2.5, Ozone,
CO, S02, NOx, NH3, Benzene and Toluene. The measuring date is being
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d) Letter issued to NHAI for taking steps for minimising road dust pollution. (copy
enclosed as Annexure-lV)

e) The Board is conducting periodical inspection and monitoring in order to check
the efficacy of adopted pollution control measures of industries and mines. Timely,
Directions are being issued to the industries and mines while observing non-
compliances to the consent conditions.

Remarks:
The following steps may be undertaken in order to improve the air quality in and around the
Angul district.
a. Widening and pavement on either side of the public roads, PWD, NH, SH and
other subsidiary roads as well as regular cleaning & maintenance.
b. Ban on use of raw coal in Dhabas, restaurant and for domestic use in and around
the Angul and Talcher areas.
c. Banon openburning of solid waste in Municipality areas.

=

y Be era S.R. Kuanr
Asst. Env. Engineer Asst. Env. Scientist
RO SPCB, Angul RO SPCB, Angul
Asst. Env. Eginaor Asst. Env. Scientist
State Poilution Cont: State Poliution Centrel Board
Otiution Contiol Board Regional
Regionz! Office, Angul 4610n8! Office, Angul




Annexure-|

DISHA Email :rospcb.angul@ospcboard.org
Website : www.ospcboard.org

REGIONAL OFFICE, ANGUL
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
Plot No.-S 3/3 Industrial Estate, Hakimpada, Angul, Odisha. Pin-758143 N
No._292¢4 1 Esst /ROSPCB/AGL/32/2013-14 Date_/2'//+ 2024 |

To
All the Coal Mines & Industries (List Enclosed)

Sub: Provide Tarpaulin Sheet for Covering the Coal Carrying Wagons-reg.
Sir,

Please find attached herewith the serious public complaint received from Sri Raj Kishor
Sahoo, Angul which is self-explanatory. It is alleged that, the coals carrying wagons are not
being provided with tarpaulin cover and thereby local inhabitants are suffering a lot. In this
connection, a letter has been issued from the Divisional Commercial Manager, East Coast
Railways, Khurda vide his letter No. SDCM/KU/PG/Email/11/05/2025 dated.21.05.2025 (Copy
enclosed) and directed to use tarpaulin cover on wagons. Furthermore, as per Gazette
Notification of the Ministry of Environment, Forest and Climate Change (MoEF & CC), Dated.
21.05.2020, Coal transportation may be undertaken by covered Railway Wagons. (Copy
Enclosed).

In view of the above, you are directed to take immediate steps at your level to make sure
that all coal transportation through wagons at your respective premises shall be fulfilled the
above guidelines without fail. This is for your kind information and necessary action.

Yours faithfully,

Encl. As above.

s

’ Regional Officer
Memo No.__ 3729 Dt _/2!/)' 2P
Copy forwarded 'o the Collector & District Magistrate, Angul for kind information.

4

- Regional Officer
Memo No.__. 2928 ot 12111 20247
Copy forwarded to the Chief Env. Engineer(M), SPC Board Bhubaneswar for kind

information. @ W

Regional Officer

Memo No. 2929 Dt 24/ 2041
Copy forwarded to the Sri Raj Kishor Sahoo, Angul (Complainant) for kind information.

@

Regional Officer
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List of Coal Mines and Industries:

1. The Project Officer, Ananta OCP, MCL, Talcher.

N

. The Project Officer, Balaram OCP, MCL, Talcher

3. The Project Officer, Bharatpur OCP, MCL, Talcher

4. The Project Officer, Bhubaneswari OCP, MCL, Talcher

5. The Project Officer, Hingula OCP, MCL, Talcher,

6. The Project Officer, Jagannath OCP, MCL, Talcher

7. The Project Officer, Kaniha OCP, MCL, Talcher

8. The Project Officer, Lingaraj OCP, MCL, Talcher

9. The Prdject Officer, Nandira Colliery OCP, MCL, Talcher

10. The Additional Director, M/s. ACB (India) Talcher washery Pvt. Ltd., Danara,
Angul

11.The Director, M/s. Globa!l Coal Washery Pvt. Ltd., |.E, Balanda, Talcher, Angul
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CMO020251301504 Detail Information

:?‘smm | €M020251301504 g;““"d | CM Grievance Cell

Name | RAJ KISHORE SAHOO Received |1 09-Aug-2025, 7:58 PM

Contact No |:| 9438358707 Email || ) ahool212@gmail

ontact No |: Address ||| ksahoo @gmail.com

Add | Ghantapada Current || Forwarded To ;
| (CT),Ghantapada,Talcher,Angul,ODISHA | Status | Subordinate

Grievance | REGARDING TARPAULIN COVER OF RAIL WAGON BY RAILWAYS FROM MCL

Details TALCHER

Action History Details

Si# | Action Date Description Sent By Case Presently with
L e g:’;’i‘g':jm RAJ KISHORE SAHOO | CM Grievance Ce!l
e I L e
RS | o - Mlta s O | M PCB

s | Gsormm | Reptied MS. SPCB s oy B
e e

Remark : Appropriate action may please be taken in this regard.

e

@\)’

DISTRICT OFFICE, ANGUL
Bemo Nod22 1 rcc pae 26 0825

B Plereetion g x.ruer; A ton and
TPOR compiance 10 Mis office wit i 8/15 days
penittesn hor kinoe perusdl o ihe collector,

Asst. Collector
s PG Cell,
Angul

/\

WM Talch
P\ | 3

M G-
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GRIEVANCES AID TRADE IMPLEMENTATION

Regd. No. AGL/1841/66-2000
At - Jagannath Colony, P.O. Balanda, Dist. Angul (Odisha) - 759116
Admin Office : At : Dera Chhak, Near Over Bridge, Talcher, Dist. Angul(Odisha)- 759108

fo. PROJECT FOR RURAL RECONSTRUCTION ANTI- POLLUTION 3,
'%-‘ P O\

Ref NO. PRAGATI/ ...covuvassarserens i oare..Q. .'.‘.Q.s '?A"

ARMB,
§199 6A12R 008 AIR, AINGR AT 60481 QAR

Sa0.- 01e6ea 0l6a 2986 w.d.4R @ JR 6Nl @8 goeQ caRNiar 6aIka
memameoeeenﬁaameeﬁqqqsm

ARAAQ,

mmﬁgmmeﬂ.mmwmeamqmmmq
gqeaqmmaﬁmoﬁmmmmmqaemmmm
QYR QYAEA TN AR, 0339 8 609 FRIGQ QBN BAAT QAT |
mmqéemmmnmammmgmqémmn
QQI.W.WSGWQQRMi

Ge o9 @IgEIel 909¢ AANEA AIRGY NIET AURA EARA O §AR@
@6gQ G G6 UK QUARZYR AR Q80 coRUIAR gER CRIRRI 059
QdaIq FuaeeRl | AR ARG 6eRAIAR gee crIeal adeer daIg dale R
o 9@ 0geeR | WAANR | TIAR] Qo fe 206010 o8 21A QRARA
oriedl ARG G0a 98 699 YREQ TOR 6URAER | 6aRNIaR 60 NS
oieee c6R Q10 &6 QIPNe F3AIQ SIGe ARAIRSR FIR 8 AGEed A8
c6a0 CRIGTEEAR B0 FAE3 | ZIGARI 6BR6Q 6T CRERIT CaREEY 6QRRAGR
Goe 6RIaRI OBR2R 6A6R AINGE AIGIAT QaQIq Fede 69aT | GIRE0R TBRY
a6 606a 2QY QNG ABRR CORNIGR 6AIEA ERIAWI QGeeR 696% AR Se!

(A Voluntary Organisation for Upliftment of Rural Poor & wOrkers:& |
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PROJECT FOR RURAL RECONSTRUCTION ANTI- POLLUTION 1 37

GRIEVANCES AID TRADE IMPLEMENTATION

Regd. No. AGL/1841/66-2000
At Jagannath Colony, P.O.' Balanda, Dist. Angui (Odisha) - 7569116
Admin. Office - At - Dera Chhak, Near Over Bridge. Talcher, Dist. Angul(Odisha)- 758103

T ————
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(6210 QIEIRIe GEQIQ 08 AUACR SAIA GUQ FAIR A | AIg 1RIg 134 3
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English translation of Grievance received on dtd. 09.08.2025 from CM
Grievance Cell in Odia Language

To

Shri Mohan Charan Majhi,
Hon'ble Chief Minister.,
Government of Odisha

Subject: Regarding the use of tarpaulin while transporting coal from various coal mines of
MCA located in Talcher.

Sir

The purpose of the petition is that in the recent days, in order to protect the
environment and prevent air pollution in Talcher, the district administration, MCL and the
railway department have been repeatedly informed about the use of tarpaulin by railway
wagons transporting coal. When the railway wagons are overloaded with coal. people of
nearby villages are suffering from tuberculosis, asthma and lung diseases.

On 13 January 2021, a public opinion was given by the Mahanadi Coal Contract Workers
Congress that railway wagons were allowed to transport coal. The railway wagons were
demanding that the vehicles without covering of tarpaulin should not be allowed to transport
coal. The MCA’s employees had falsely accused our union workers and sent them to jail. The
Department of Forest and Environment, Government of India, has issued a gazette
notification to the railway wagons to run with a cover the wagons with tarpaulin while
transporting coal. The Railway Board has also directed the East Coast Railway to run with
tarpaulin covered wagon while transporting coal. Except for the Talcher region, it has come
to our attention that the wagon is being loaded while transporting coal by railway wagons
from all other regions. But why are the rules not being followed in the Talcher region? Who is
embezzling the money of the workers who are supposed to be deployed to cover the wagon
with tarpaulin in the railway wagons? Senior citizens, trade unions and environmentalists
have repeatedly informed the MCL officials about this, but no action has been taken.

On 22nd January 2025, a meeting was held under the chairmanship of the Deputy Collector
regarding the incident of collapsing while transporting coal in a railway wagon. In the
meeting, the Railway Department and MCA agreed to take action. On 04.02.2025, the Deputy
Collector had informed the departments through a letter to implement the order. But the MCL
and Railway officials are not responding to this.

The constitutional rights of the citizens, Article 21 and the rules made in 1981 to prevent air
pollution have been ignored. The employees of the MCL are continuing their efforts to take
away the right to life of the citizens.

Till now, the Railway officials of Talcher and MCL have not taken any action, so | am
informing you for immediate action.

Yours sincerely
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MAHANADI KOYLA THIKA SHRAMIK CONGRESS

\qa% LR 1 CRegd: No. 249 - SBP, INTUC Affiliation No. - 11661
Ity s . Office : Dera Chhak, Near N.S.C.H
3|1 ! 17 SEP 2025.’ 4% | Pin — 769103

. —

Mob. - 9438358707, 8249695805

. >
Bt o 2z .0\ M
To z'a;-l&“ r"ﬁ o~ '\’04
e
W

The ARM East Cost RLY. A

Talcher RLY Station. ) -

Ref : Letter No. SDCM/KUR/PG/EMAIL Dt. 11.05.2025 i 3 .;3

Sub :  Rly. Wagons Carrying Coal without covered Tarpulin '
Talcher. Disobeyed the order of Div. Commercial Manager,

Road.
““ e

r Sir,

Inviting a reference to the subject cited above, | am to say that after filing of number
of representations the Divisional Commercial Manager, Khurda Road vide its Letter No.
SDCM/KUR/PG/Email/11/05/25 dated 21.05.2025 has intimated that Railway Officials have
been instructed for use of good quality of tarpaulin and rope for covering of wagons and tied
in the wagons properly (Copy of the said letter attached which is self-explanatory).

In spite of necessary Instructions of higher officials of Indian Railways, it is observed
that the instructions of higher authorities are flouted by the local Rly. Administrators and
wagons are allowed to move in the track for different destinations without being covered and

‘6_, tied by tarpaulins. Such type of attitude of the local Rly. Administrators is against the law
established and instructions of higher authorities for which the local inhabitants are suffering
a lot which cannot be compensated in any terms

\ 0\
{h \Q We therefore, request your good authority to interfere in the matter, comply the
Q instructions of higher authorities else we will be forced to resort to strike, dharana and
O economic blockage and in that event the East Cost Railway authorities will remain

responsible for any cost and consequences

With regards
Yours faithfully

Loy Wp Sk
Raj Kishor Sahoo
ollector & D.M., Angul President
_~~" "02\Superintendent of Police, Angul

03.Sub-Collector, Talcher

04.S.D.P.O, Talcher 5‘3
05.1.1.C, Colliery P.S. R&/'
06.Regional Officer, Odisha State Pollution Control Board, Angul v

. DA
07.G.M., East Coast Rly Rail Bhawan, Bhubaneswar ds\'f\
For favour of information and necessary action.
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DISTRICT OFFICE, ANGUL

Memo Né_gu—PGC n.‘.__a_-ﬁ_'_"é-
Copy 1ormaroee |c_20.¢.._,&,$ P crB n‘k&\aﬂ—

for Information anc felvas on and
report compliancy to this office wlinn ¢10 1Sy
positively fo* Sind dDerusal Of the colinctor.

Asst. Collector
P. G. Cell,
Collectorate, Ara!
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@ qe W kRS AST RAILWAY

FATT/Office of the
Sr. Divisional Comm]. Manager,
@Y W3/ Khuida Road.
No. SDCM/KUR/PG/Email/1 10572025/ Date: 21.05.2025
To

Sri Ranjan Sahoo,
&g{al_w_qugml@ﬁﬁ@vmail.:om

Sub:  Complaint regarding pollution at Angul due to loading of coal.
Ref:  1.Your e-mail compiaint did. 15.04.2025 on the above subject.
2. Dy.CCM(PS)/ECoR/BBS’s letter No.PCCM/ 14/PG/94/25/656, dtd.29.04.2025.

LA Y
Dear Sir,
The receipt of your complaint under reference is acknowledged witj, thanks. It is informed
that generally such type of loaded wagons used to move in covered condition with tarpaulins.
Railway Board has instructed that; dye precaution  should be taken while

transporting/handling pollution intensive commodities. Tarpaluin sheet for covering the wagons
should be securely tied before transportation to comply the directive of State Pollution Coatorl

Board.

Conrorl Board,
In view of the above, necessary instructions have been given to Railway officials for use of
good quality of tarpaulin and rope for covering of wagons and tied in the wagons properly.
Pollution from wagons is taken very seriously and it will be ensured that wagous are covered
duripg transit.
This s for your kind information,
Yours Singerely, -

Divl.Commerelal ger,
For Sr. Divl. Comul, Manager,
10: PS to ADRM (OP) for kind information of ADRM (OPYKUR.
g?}; to: Dy.Secy (PGYECOR/BBS for kind infarmation.

Copy 10: Dy.CCM(PSVECQR/BBS for kind information in reference to leuer No.PCCM)pr/

94/25/656, d1,29.04.2025. e "
: 88,8 CGS /TLHR are advised wensure for necessary structions and
e :f mﬁhﬂl’m e customers 0 avoid such type of complains in furyre days.w

|
!
I
!
i
]

/ﬁv'f : . :5'
G.C m’?:{”‘o‘?/a

|
|

|
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___THE GAZETTE OF INDIA - EXTRAORDINARY [PART II—SEC. 3(ii))
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() ¥ saar Feaa7 gy uftags F o fegm @7 F aqar o afte oAl
AT s F777 iy earfam a2 o

(@) af2 T Fga1 Feau7 qEur 1 sqrEear F w0 9ftags 7 2 9w, a1 98
gfafer far s fF w&4fm g F Rt wamw & fo w7 oftaws o6 g
z&t (Feara seqan fft s e grem), v el s oftpr dz zw v s
T EN
o et 1t 2020-21 4 3% a2 § o dEfie et 3 e mtrofty ofigf
#t sfafvr o F e svom SigEr @i =gt 71 @ B s i
A 2T ¥ A Ivdve oAt Fr wadsfrer T o AR @Efe Ty g febr
¥ ZTT =TEA A FEta A £ s

[®1.5. 13014/01/2020-3rET-1(FY))

froqur—sye sy wrea ¥ 7oy & A w0 844(%), ATftw 19 AA=T 1986 ZTIT W erT fr v

# qvaTAEAT Hemaw HALE 82(H), AT 16 wAA, 1987, FT.AT. 64(H), ATE
18 wwafl, 1988, =r.#1.fY. 931(=), arfte 27 #%97,1989; #r.ar. 23(x), arhw
16 s==1Y, 1991; "r.#1.f. 95(x), arftw 12 ww=dt, 1992; 7. %7.f. 329(x), arfra 13
w14, 1992; w.#.f. 562(x), arfra 27 7%, 1992; AT.#1./3. 884(%), Arftar 20 7447,
1992; /1. #1.fA. 386 (%), arfra 22 &r¥=, 1993; AT.#1.13. 422 (%), Fr¥T7 19 &%, 1993;
arafA. 801 (), arfrw 31 =z, 1993; sm#1.fR. 320 (%), arfrta 16 =T+, 1994;
arwLfA. 660 (%), arfra 19 fadaw, 1997; sr#1.fR. 378 (&), arfra 30 37, 1998;
qraLf. 07 (%), arftw 22 Reaw, 1998, ar#.fr. 407 (%), arfra 31 W, 2001;
araLfA. 826 (1), 9t 16 7427, 2009; ar.#1.fA, 513 (%), arfiw 28 37, 2012,
Franf. 02 (%), arftw 02 s=aft, 2014; #7131, 3305 (%), arfra 07 fF==v, 2015;
a5, 593 (%), ATt 28 7, 2018; v F1.91. 236 (#), arE 16 T, 2020 77T
R

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 21st May, 2020
S.0. 1561(E).—Whereas the Central Govemment had, in exercise of its powers under Section 3,

Section 6 and Section 25 of Environment (Protection) Act, 1986 (29 of 1986) read with rule S of Environment
(Protection) Rules, 1986, published draft rules further to amend sub-rule (8) of rule 3 of Environment
(Protection) Rules, 1986, in the Gazette of India, Extraordinary, vide number G.S.R. 02(E), dated the
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2* January, 2014 mandating certain categones of thermal power plants to use coal with ash content restricted to
34%.

And whereas, the said Notification vide number G S.R. 02(E) dated the 2™ January, 2014, mandated
coal based thermal power plants 1o use raw or blended or beneficiated coal with ash content not exceeding
thirty-four percent (34%), on quarterly basis, by the time lines given below:

SI. No. |Category of Power Plant Distance of locanon of Thermal [Time lines
Power Plant from pit-head/coal mine
(a) |Stand-alone Thermal Power Plants Located in  wurban.  areas, or|With effect from
(any capacity), and ecologically senmsitive areas or 2 June. 2014
: .+ |entically polluted areas, irrespective .
C.pm;' m:}:‘:::m (with of distance from pit-head, except pit-
— n head power plants.
(b) beyond 1000 km With effect from
2™ June, 2014.
(c) between 750-1000 km With effect from
1" January, 2015.
(d) between 500-749 km With effect from
5™ June, 2016

And whereas, the Central Government had, in exercise of its powers under sections 6 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment
(Protection) Rules, in the Gazette of India, Extraordinary, vide number S.0. 3305 (E), dated the 7* December,
2015 and GSR 593 (E), dated the 28" June, 2018 published the emission standards and specific water
consumption for various category of thermal power plants, based on capacity of power generation and date of
installation of power plant and to be achieved in time bound manner.

And whereas, the Ministry of Environment, Forest and Climate Change directed the Central Pollution
Control Board vide F.No.Q-15017/40/2007-CPW dated the 7* December, 2017 to issue Directions under
Section 5 of Environment (Protection) Act, 1986, 10 various Thermal Power Plants to install pollution control
equipment as per the revised plan submutted by the Ministry of Power dated the 13* October, 2017 by 2022

And whereas, the Ministry of Power has, inter alia, represented that with advancement in pollution
control technologies, thermal power plants are better equipped to capture fly-ash generated in combustion
process and unwashed coal can be used more efficiently and economically, thermal power plants are designed
for coal with wide variety of ash content and are equipped with dry ash evacuation, handling and supply systems
for ash utilisation; using washed coal makes power generation costlier, fly ash generated in thermal power
plants is being used in several beneficial uses like cement manufactunng, brick making, road laying, back-fill
material for reclamation of mine voids and low lying areas; requirement of maintaining average ash content to
34% prompts industries to undertake import of coal, resulting in outflow of foreign exchange etc

And Whereas, the Ministry of Coal has, imter alia, represented that the coal mines are constandy
striving o improve raw coal in terms of quality, size and extraneous material over the years which has
considerably reduced wear and tear of all related equipment, coal washing process involves multiple handling
and avoidable road transportation of huge quantities of coal from coal mines to washeries and then to rail
sidings for onward transport to power plants, the washing process only divides the coal into washed coal and
washery rejects while the ash content of mined coal remains the same. use of low grade coal washery rejects, in
the multiple small user industries, generates more pollution etc.

And Whereas, the Ministry of Coal and Ministry of Power have, therefore, represented that the
mandating power plants to use washed coal requires 10 be revisited by reconsidering the notification dated the
o January, 2014 which will help ease power generation for long distance haulage of coal without adverse
impact on the environment.

And Whereas, the NITI Aayog, in its report after analysing the issue from the perspective of
washeries, Coal mining, transportation and consumption of coal at power plants has, infer alia, summed up that
use of washery rejects in nearby industries generates more pollution; since washery rejects are distributed in
number of smaller industries, the pollution control at numerous points is more difficult than controlling the

147




148

[T I—=w 3(ii)) WTTA FT TTHTT : FHTITIT
%

pollution at power plant end; Ash generated in the washing process pollutes water along with coal particles and
cannot be gainfully utilised; Coal washing process involves increased water use, effluent generation; Disposal of
washery rejects has negative environmental impact as it has to handle and dispose huge quantity of low grade
coal washery rejects, liquid effluent streams, coal storage, handling coal dust, runoff and fugitive dust. Coal
washing also adversely impacts topography, water drainage pattemn and quality, water bodies, surrounding air
quality at large scale, Washing process increases the cost of power generation with no commensurate
environmental advantages etc.

And Whereas, NITI Aayog has, therefore, recommended that it may be prudent to determine and
enforce the environmental and pollution norms, to be complied with by the power generators, rather than
restricting the ash content in coal, based on distance of transportation.

And Whereas, the Ministry of Environment, Forest and Climate Change, after deliberating the
representations from Ministry of Power, Ministry of Coal, report of NITI Aayog and various stakeholders and
after careful considerations & in larger public interest, arrived at the following:

(i)  The extent of ash content in mined coal remains the same. With washeries, the ash content gets divided
at two places (washeries and the power plant), whereas if unwashed coal is used in power plant, the ash
content is handled at only one place viz. the power plant;

(i)  Thermal power plants are technologically equipped to address pollution control, ash management as
they have high efficiency equipment to capture fly ash, dry ash evacuation and handling systems, ash
supply systems for ash utilisation and tall stacks for wider dispersal of flue gases;

(iii)  The Ministry of Environment, Forest and Climate Change has notified emission norms, mandating
respective thermal power plants to adhere to such norms in a time bound manner;

And Whereas, it is expedient to adopt best possible framework towards handling of unwashed coal
incl management of fly ash and other associated environmental aspects arising out of processing of
unwashed coal at different stages.

And Whereas, the Ministry of Coal has represented that in view of the existing unprecedented
COVID-19 pandemic and the resultant immediate requirement of utilization of domestic coal by stimulating
coal sector demand for power generation in the country, it is desirable to issue the notification at the earliest.

Now, therefore, in exercise of the powers conferred by Section 3, Section 6 and Section 25 of the
Environment Protection Act, 1986 (29 of 1986) read wath sub-rule (4) of rule 5 of the Environment (Protection)
Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a) of
sub-rule (3) of rule S of the said rules, in public interest, hereby makes the following rules to further amend the
Environment (Protection) Rules, 1986, namely :-

1. (1) Mnﬂum:yboaﬂeddw&wimnmut(?mmﬁm)AmmdmmtRulu.zozo
2) Mdulloomimofomonﬂmhhofﬂni:p\buuﬁoninﬂnomdalm

2. In the Environment (Protection) Rules, 1986, in rule 3, for sub-rule (8), the following sub-rule
shall be substituted, namely -

“(8)  Use of coal by Thermal Power Plants, without stipulations as regards ash content or distance,
shall be permitted subject to following conditions:

(n Setting Up Technology Solution for emission norms:

(i) Compliance of specified emission norms for Particulate Matter, as per extant
notifications and instructions of Central Pollution Control Board, issued from time to
time.

(1) In case of washeries, Middling and rejects to be utilized in FBC (Fluidised Bed

Combustion) technology based thermal power plants. Washery to have linkage for
middling and rejects in Fluidised Bed Combustion plants

(2) Management of Ash Ponds:

(1)  The thermal powers plants shall comply with conditions, as notified in the Fly Ash
notification issued from time to time, without being entitled to additional capacity of
fly ash pond (for existing power generation capacity) on ground of switching from
washed coal to unwashed coal.

(i)  Appropriate Technology solutions shall be applied (o optimise water consumption for
Ash management;
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(iii) ' The segregation of ash may be done at the Electro-Static Precipitator stage, if required,
based on site specific conditions, to ensure maximum utilization of fly ash;

(iv) Subject to 2(1) above, the thermal power plants to dispose flyash in abandoned or
working mines (to be facilitated by mine owner) with environmental safeguards.

3) Transportation:
(1) Codnmspomﬁcnmlybeundm&enbycomedhﬂwwmn(nﬂmyww
covered by tarpaulin or other means) and/or covered conveyer beyond the mine area
However, till such time enabling Rail transport/conveyer infrastructure is not
available, road transportation may be undertaken in trucks, covered by tarpaulin or
other means

(i) It shall be ensured by the thermal power plant that

a. Rail siding facility or conveyor facility is set up at or near the power plant, for
transportation by rail or conveyor, and

b.  If transportation by rail or conveyor facility is not available, ensure that the coal is
transported out from the Delivery Point of the respective mine in covered trucks
(by tarpaulin or other means), or any mechanized closed trucks by road.

(4) This shall also be deemed to be additional conditions of the relevant Environmental Clearances for
respective projects for financial year 2020-21 and onwards. The existing Environmental
Clearances shall stand modified so as to make the above conditions operative for relevant sectors.
The Consent to Operate shall be issued by respective State Pollution Control Boards accordingly.”

[F.No.13014/01/2020-1A.I(T)]
GEETA MENON, Jt. Secy.

Note:-The principal rules were published in the Gazette of India vide number S.O. 844(E), dated the
19th November, 1986 and subsequently amended vide numbers S.0. 82(E), dated 16th February,
1987, S.0. 64(E), dated 18th January, 1988; G S R. 931(E), dated 27th October, 1989: S.0. 23(E),
dated 16th January, 1991, GSR 95(E), dated 12th February, 1992, G.S.R.329(E), dated
13th March, 1992; GS.R. 562(E), dated 27th May, 1992, GSR. 884(E), dated 20th November,
1992; GSR. 386(E), dated 22nd April, 1993; GSR. 422(E), dated 19th May, 1993; GSR
80I(E), dated 3ist December, 1993; GSR. 320(E), dated 16th March, 1994; GSR. S60(E),
dated 19th September, 1997, GS R 378(E), dated 30th June, 1998.GSR. 7(E), dated 22nd
December, 1998, GSR. 407(E), dated 31st May, 2001; GS.R 826(F), dated 16th November,
2009; G.S.R. S13(E), dated 28th June, 2012, G.S.R. 02(E) dated 2nd January, 2014; S.0. 3305
(E), dated 7th December, 2015, GS.R. S93(E), dated 28th June, 2018 and S.0. 236 (E), dated
16th January, 2020

Uploaded by Die. of Printing at Govemment of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOK KUMAR 22z
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Annexure-||
i Email :rospcb.angul@ospcboard.org
m Website : www.ospcboard.org

. REGIONAL OFFICE,
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
Plot No.-S-3/3, Industrial Estate, Hakimpada, Angul -759143

No. Y2374 /SC/ROSPCBI/AGL/311/2015-16 Date 76+)2'20% |
To

1 The Executive Director, M/s. NTPC (Talcher Super Thermal Power Station),
Kaniha, Angul

2 The Executive Director, M/s. NALCO(CPP), Angul.

3. The Executive Director, M/s. Jindal Steel Power Ltd., Nisha, Angul

4. The Executive Director, M/s. Jindal Steel Odisha Ltd., Nisha, Angul

5. The Vice President, M/s. Jindal India Power Ltd., Derang, Angul

6. The Vice President, M/s. Tate Steel Ltd. (TSM-CPP), Angul.

7. The Plant Head, M/s. Sree Metaliks Ltd, Angul

Sub: Provide tarpaulin cover on fly ash carrying Vehicles- reg.
Sir,

As you are aware that, fly ash generated from the thermal power plants is very fine
particles, which may cause extensive dust nuisance, if it is not managed properly during
handling, storing & transportation by any means. It has been brought to the notice of the
Board that most of the vehicles carrying fly ash are not being covered with tarpaulin for
which heavy fugitive dust emission is taking place on public Road, which may cause
sometimes visibility issues for public and invites an accident.

In view of the above, you are hereby directed to comply the following and report
compliance to this effect shall be submitted to the Board at an early.

1. Provide tarpaulin cover on fly ash carrying vehicles before exiting from your factory
premises.

2. All the fly ash carrying vehicle shall be passed through wheel washing system before
exiting from your factory premises.

3. Overloading of fly ash shall be restricted.
4. Fly Ash dispatch record shall be maintained.

This is for your kind information and necessary action.
Yours faithfully,

Y
P Regional Officer
Memo L\:L,Q /did. (75 12 2024~ |
Copy forwarded to the Member Secretary, State Pollution Control Board, Odisha,
Bhubaneswar for kind information. 0

(&

Regional Officer

Memo Y239  /dd._£5)3.20%8 |
Copy forwarded to the Collector & District Magistrate, Angul for kind i&rmation.

Regidnal Officer
Memo Y240 /did._0512:202€ |
Copy forwarded to the RTO Angul /RTO, Talcher for kind information and
necessary action. 9/

Regional Officer

e
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Annexure-|l|
E-mail/:rospeb.angul@ospeboard.org

REGIONAL OFFICE
STATE POLLUTION CONTROL BOARD, ODISHA

[Forest, Environment & Climate Change Department, Govt. of Odisha]

Plot No- S 3/3 Industrial Estate, Hakimpada, Angul, Odisha, Pin- 759143

LetterNo.127 /  ESTT/ROSPCBIAGL/162/2018-19 Date. 68 -64-20,20
To

The Executive Officer

Angul Municipality

Angul

Sub: Request to adopt various measures for the significant degrade of Air
quality index of Angul Municipality-reg.

Sir,

With reference to the subject cited above, it is to bring kind notice that air
quality of the Angul municipality and city area of Angul have been degraded
significantly on this winter due to vehicular road dust, open burning of solid
waste & plastic waste etc., for which you have been suggested to adopt the
following measures to control the air quality of the city:

Regular cleaning of roads through the mechanized road sweeping
machine for removing dust from all the roads (also Industrial estate,
Hakimpada) more efficiently.

. Water sprinkling through truck mounted mist canon shall be carried out

every day on the earthen/WBM roads for prevent of fugitive dust
generation and controlling particulate matter effectively.

. Clean the dust deposited on both sides of the road immediately and

dumped it at designated site.

Use of coal by roadside Dhabas has been prohibited vide Govt. of Odisha
Notification No.19655/F&E dated.27.10.2016, accordingly
Coal/coke/wood burning in all the dhabas / hotels / eateries inside the
city should be completely stopped and action shall be taken against
defaulters as per law.

. Ban open burning of garbage and agricultural waste, promoting

composting/waste-to-energy.

Strict implementation of ban on single use plastics such as plastic sticks
(earbuds, ballons, flags, candy, ice cream), polystyrene (thermocol) for
decoration, plates, cups, glasses, cutlery (forks, spoons, knives), straws,
trays, sweet box/invitation card wrapping etc. within municipality area.
All the construction and demolition waste shall be handled in accordance
with the provisions of C &D waste lying on the roadsides and open areas
shall be removed and transported to the waste handling sites/plants.
Waste burning inside the city shall be completely stopped. All the
housing societies/colonies/parks/horticultural areas/office premises




a8

shall be instructed to stop burning of leaves and tree cuttings inside their
respective areas.

In view of the above, you are requested to implement above suggested
measures for improvement of air quality index of the Angul city. This is for your
kind information and necessary action.

Yours faithfully,

Qe
Regional Officer
Memo No._ | 28 /date._0% - 6f- 2026/

Copy forwarded to the Member Secretary, State Pollution Control Board,
Odisha, Bhubaneswar for kind information.
(@

. Regional Officer
Memo No._ 129 /date._06 - 6f- 2924 4

Copy forwarded to the Collector & District Magistrate, Angul for kind

information.
@

Regional Officer

%I,
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Letter No. 120 / Date. O¢ - 61 207(,
To

The Executive Officer

Talcher Municipality

Angul
Sub: Request to adopt various measures for the significant degrade of Air

Sir,

R

E-mail/:rospeb.angul@ospcboard.org

REGIONAL OFFICE
STATE POLLUTION CONTROL BOARD, ODISHA

[Forest, Environment & Climate Change Department, Govt. of Odisha]
Plot No- S 3/3 Industrial Estate, Hakimpada,Angul, Odisha, Pin- 759143

quality index of Talcher Municipality/city-reg.

With reference to the subject cited above, it is to bring kind notice that air
quality of the Talcher municipality and city area of Talcher have been
degraded significantly on this winter due to vehicular road dust, open
burning of solid waste & plastic waste etc., for which you have been
suggested to adopt the following measures to control the air quality of the
city:

%

2.

Regular cleaning of roads through the mechanized road sweeping
machine for removing dust from all the roads more efficiently.

Water sprinkling through truck mounted mist canon shall be carried out
every day on the earthen/WBM roads for prevent of fugitive dust
generation and controlling particulate matter effectively.

Clean the dust deposited on both sides of the road immediately and
dumped it at designated site.

Use of coal by roadside Dhabas has been prohibited vide Govt. of Odisha
Notification No.19655/F&E dated.27.10.2016, accordingly
Coal/coke/wood burning in all the dhabas / hotels / eateries inside the
city should be completely stopped and action shall be taken against
defaulters as per law.

. Ban opens burning of garbage and agricultural waste, promoting

composting/waste-to-energy.

. Strict implementation of ban on single use plastics such as plastic sticks

(earbuds, ballons, flags, candy, ice cream), polystyrene (thermocol) for
decoration, plates, cups, glasses, cutlery (forks, spoons, knives), straws,
trays, sweet box/invitation card wrapping etc. within municipality area.
All the construction and demolition waste shall be handled in accordance
with the provisions of C &D waste lying on the roadsides and open areas
shall be removed and transported to the waste handling sites/plants.

Waste burning inside the city shall be completely stopped. All the
housing societies/colonies/parks/horticultural areas/office premises
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shall be instructed to stop burning of leaves and tree cuttings inside their
respective areas.

In view of the above, you are requested to implement above suggested
measures for improvement of air quality index of the Talcher city. This is for your
kind information and necessary action.

Yours faithfully,

Pw
Regional Officer
MemoNo._ 431  /date_06-6{-2028

Copy forwarded to the Member Secretary, State Pollution Control Board,
Odisha, Bhubaneswar for kind information.

V'"
Regional Officer
MemoNo. 132 /date 66 ~0f-2026 4

Copy forwarded to the Collector & District Magistrate, Angul for kind

information.
@

Regional Officer

C
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Annexure-IV
Email :rospcb.angul@ospcboard.org
Website : www.ospcboard.org

SR OFFICE OF THE REGIONAL OFFICE, ANGUL

“ﬁ STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
Plot No.-S 3/3 Industrial Estate, Hakimpada, Angul, Odisha, Pin-759143

No. 22 / EsstROSPCB/AGL/250/2022-23 Date 0/'0) 2026 |
To

The PD, NAHI, Project Implementation Unit (PIU), Dhenkanal, Odisha.
. The Executive Director, M/s. NALCO (S&P) Angul
. The Executive Director M/s NTPC. Kanhia
. The Executive Director, M/s. JIPL. Derang
. The Vice-President, M/s. Tata Steel, Meramundali. Dhenkanal
. The Vice-President, M/s. Jindal Steel & Power Ltd. Nisha. Angul
. The Project Officer, Ananta OCP, MCL. Talcher
. The Project Officer, Balaram OCP, MCL, Talcher
. The Project Officer, Bharatpur OCP, MCL. Talcher
10. The Project Officer, Bhubaneswari OCP, MCL. Talcher
11. The Project Officer, Hingula, OCP, MCL, Talcher
12. The Project Officer, Jagannath OCP, MCL, Talcher
13. The Project Officer, Kanhia OCP. MCL. Talcher
14. The Project Officer, Lingaraj OCP, MCL, Talcher "
15. The Additional Director, M/s. ACB(India), Talcher Washery Pvt. Ltd., Danara”
16. The Director, M/s. Global Coal Washery Pvt. Ltd, Balanda, Talcher.
17. The Director, M/s. Ganesh Spong Ltd, Angul
18. The Director, M/s. Sree Metallics Ltd. Angul -

DN DWN -

o

Sub: Request to take necessary preventive measures at your area of jurisdiction in order
to curb road dust pollution-reg.

Sir,

With reference to the subject cited above, is to intimate that a public complaint has been
received from Sushanta Kumar Pradhan, resident of Ganesh Bazar, Gotamara, Banarpal, Angul
which is self-explanatory (copy enclosed). In this context Board official visited the alleged area
and recommended to take some points for minimum of road dust pollution.

Therefore, it is requested to take necessary steps in your area of jurisdiction for redressal
of the public complaint and to create better local environment. This is for kind information and
necessary action.

Yours faithfully,

Encl: As above v
Regional Officer
Memo No. 23 ot @) ef*2024
Copy forwarded to the Addl District Magistrate. Angul for kind information. -
Regional Office

MemoNo.___2Y oL _01'0]*20%
Copy forwarded to Environmental Engineer, SPC Board, Odisha, Bhubaneswar for kind
information. This is with reference 10 his letter no. 22224 dated 17 12.2025 and Ietteéo.)lzesg

dated. 08.07.2025.

Memo No. 2¢ Dt _P10) 0% |
Copy forwarded to Sri Sushanta Kumar Pradhan, At Ganesh Bazar, Gotamara, Banarpal,
Angul, Odisha for kind information

Regional Officer

Regional Officer

e




REPORT ON COMPLAINT FILED BY SRI SUSHANTA KUMAR PRADHAN,
AT: GANESH BAZAR, BANARPAL, ANGUL, ODISHA,

This office has received public complaint from Head Office, SPCB, vide letter no.
22224 Dt.17.12.2025 and letter no. 12869 Dt.08.07.2025, filed by Sri Sushanta Kumar
Pradhan regarding severe industrial pollution on Roads and health hazards. In this
connection, board official visited the alleged area on 20.12.2025.

Background of the Complaint:

Complainant a resident of Banarpal, Angul alleged concern about the rising levels of
environmental pollution in Banarpal area mainly due to road dust due to plying of heavy
vehicle, that there is minimum 5 heavy truck crossing on the road on every One minutes
where the road may be not designed for that. The bypass road is still not yet ready. The
heavy trucks are loaded with coal, Sand, Iron Ore and Ash. Basically, now a day a lot of
coal trucks are running through this road from Talcher to NALCO CPP plant. Both side of
the road have very worst dust. Due to heavy truck moment those dusts are always moving
on the air. Further road accidents are happening on every month. All House are very small
in our area and we are middle class people. Basically, the dust is entering into the house
from afternoon until late night. The dust particles are not removing from the room so easily.
We could not able to sleep at night. Further there are 3 plants NALCO smelter, NALCO
CPP and TATA steel plant which are also making pollution our area. The complainant has
requested the following measure to adopt.

1. To arrange some water sprinkling on the both side of the road (Soil Area) by tanker on
the evening 4PM at Banarapal area to avoid the pollution.

2. To declare No entry zone (Only for Heavy vehicle) in the morning for 2 hours and in
the evening for 2 hours so that the students and working people can go for study and
work with fresh mind.

3. Regular maintenance of damaged roads.

4. Restriction of speed limit of the vehicles.

Observation:
1. National Highway (NH) - 55 (Cuttack-Angul-Sambalpur Highway) is passing through

the Angul and Dhenkanal district and along the said Banarpal area. There are various
industries have been established and operating near to Banarpal in the district of Angul
and also in Dhenkanal district.

2. Anew Bypass on NH-55 (Angul town) has been open recently from Panchamahala to
Santri by passing Angul town and Banarpal, however, heavy vehicle passes through
Banarpal area due to industries and coal mines of MCL. NH-149 and NH-55 serves
the purpose of transporting coal from coal mines of MCL Talcher to nearby industries
and also to other district/state.

3. Huge dust deposition was observed on either side of the NH near Banarpal area.
4. Fugitive dust emission observed during plying of vehicles on the road.
5. Road dust pollution was observed due to damaged condition of the road and heavy

traffic in that area.

Page 10f 2

156




R

6. Though the industries and mines have installed wheel & body washing system to wash
the wheel & body of the vehicles getting entry and exit from the industry & mines, but
these must be operated continuously and effectively.

7. During visit, it was observed that in many parts of NH median opening found to be
earthen which causes massive fugitive emission during road crossing of vehicles.

8. It was also observed during visit that, road dust pollution taking place during plying of
vehicles were the major reason for deteriorating the local environment. Also, it was
observed that, roadside Dhaba's and Restaurants using raw coal as fuel are emitting
heavy smoke.

ns/!

The recommendation of the complainant may be considered along with the following
points to improve the road dust poliution.

a)

b)
c)
d)
e)

f)

a)
h)

Regular cleaning of the roads through dedicated vacuum type road sweeping
machine and maintenance of road conditions.

Widening of the Roads to minimize traffic related issues.

End to end pavement of NH to avoid deposition of dust.

Roadside parking should be prohibited.

Industry shall ensure for proper tarpaulin cover, wheel & body washing of the
vehicle before exit from the industry & mines gate.

Restriction for use of raw coal in roadside Dhabas and Restaurants. They should
switchover to cleaner fuel such as LPG.

Median opening in between NH shall be concreted to control road dust pollution.
Installation of traffic control system, cameras in prominent location to check the
vehicles covered with tarpaulin, speed limit, parking of vehicle along the roads

and overloading.
& /
s/sz Bhoi,

AsAssts't. nvv'. §8 W‘

State Pollution Control Board

Angul

aecional Office

Page 2 of 2
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705125, 1:25 PM AllDetails
| Details for registration number : MOEAF/E/2023/0000880
Name ' SUSHANTA KUMAR PRADHAN
Date of receipt 25/03/2023 ~
Address I = w Ganesh Bazar, Banarapal
District name ~ Anugul -
State name Odisha ]
Mobile no 7077853131 .
Email Id sushantaprad_han.Z&JQ@gmail.com

Grievance description

Environment, Forest and Climate Change >> Environment related >> Pollution/Hazard related (CPCB) >> Air pollution >>
Health impacts of Air Pollution

Address : Ganesh Bazar, Banarpal, Angul, Odisha

With reference to Grievance MOEAF/E/2023/0000449 We have send a formal grievance to State Pollution, Odisha as well as
District Pollutions, Odisha. Even though we have written a grievance to state pollution board, Still they don't check the
details of the grievance and it pending with the concern, The detail has been attached along with this grievance.

Additional Information Not Provided
Grievance Document j
Name of organisation(s) where grievance is pending 1. State Pollution Control Board

Type of receipt Takenup




X

o . '
Faza. & ygwur frr &
CENTRAL POLLUTION CONTROL BOARD
ArETT, W UE Wy Gieds WA IR e
(PG MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT, OF INDIA
IPC-II/TPP/PI-14/25/2021 March 03, 2023
To,
The Member Secretary,
Orissa Pollution Control Board,

A-118, Nilkanta Nagar Unit VIII,
Bhubaneswar - 751 012
Odisha

Sub.: Representation of Shri. Sushanta Kumar Pradhan, Banarapal, District Anugul,
Odisha regarding environmental pollution caused by NALCO Smelter,
NALCO CPP and Tata Steel Plant-reg.

Sir,

A representation has been received in CPCB from Shri. Sushanta Kumar
Pradhan, Banarapal, District Anugul, Odisha through Centralised Public Grievance
Redress and Monitoring System (Reg. No. MOEAF/E/2023/0000449 dt. 16.02.2023)
regarding air pollution being caused by dust spread in and around Banarapal area,
Anugul District, Odisha due to heavy trucks movement for transportation of coal,
sand, iron ore and ash and for transportation of coal from Talcher to NALCO CPP
through NH 55 road and about pollution due to three large industrial plants namely
NALCO Smelter, NALCO CPP and Tata Steel Plant.

It is requested to take appropriate action on the above PG and inform the
complainant about the action taken.

Encl: as above Yours faithfully,
$
Vet
[Nazimuddin]
Divisional Head-IPC-II
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Details for registration number : MORTH/E/2023/0002204

Name Of Complainant  SUSHANTA KUMAR PRADHAN

Date of Receipt 13/02/2023

Received By Road Transport and Highways
Ministry/Department

Grievance Description

Road Transport and Highways >> Construction & Maintenance of National Highways > > Quality of National Highways below par

Ministry/Organisation : National Highways Authority of India (NHAJ)

Name of State : ODISHA

National highway Number : 55

Stretch Name of the state and the district : ODISHA, ANUGUL

With reference to above subject. We are the people of Banarapal, District of anugul, Odisha state and writing here about the
pollution at Banarapal area due to heavy truck movement We have been observed from last 1 year, There is minimum 5 heavy truck
crossing on the road on every One minutes where the road may be not designed for that. The bypass road is still not yet ready. The
heavy trucks are loaded with coal, Sand, Iron Ore and Ash. Basically now a days a lot of coal trucks are running through this road
from Talcher to NALCO CPP plant. Both side of the roac have very worst dust Due to heavy truck moment those dust are always
moving on the air. Further road accidents are happening on every month. All House are very small in our area and we are middle
class people, Basically the dust are entering into the house from afternoon until late night. The dust particles are not removing from
the room so easily. We could not able to sleep at night Further there are 3 plants NALCO smelter, NALCO CPP and TATA steel plant
which are also making pollution our area. We cannot get good oxygen If this things will continue regularly, May be within 1 to 2
years so many people getting affected in cancer. We are going to Collectorate Anugul, But The collector does want to listen such
type of complaint.

So requesting to your department, kindly make some arrangement so that there will be heavy dust. People can stay safely and
healthy. We are also common man of India. we have some responsibility towards this country may less or may be more.

Current Status Case closed
Date of Action 01/03/2023
Remarks
Reply copy attached.
Rating 1 o .
Rating Remarks The answer was not solution for the recent situation for pollution and accident.
Appeal Details
Appeal Number MORTH/E/A/23/0000265
Date of Receipt 01/03/2023
Appeal Text Dear Sir, Thanks for your kind cooperation for the country. | am writing again on behalf of Village of

Ganesh Bazar Banarapal We are requesting to make some alternative arrangement, so that the people
of Banarapal will be helpful. Below we explaining in detail 1- kindly arrange some water sprinkling on the
both side of the road (Soil Area) by tanker on the evening 4PM at Banarapal area 1o avoid the pollution.
2- Kindly declare No entry zone (Only for Heavy vehicle) in the morning for 2 hours and in the evening
for 2 hours so that the students and working people can go for study and work with fresh mind 3-Road
was repaired. But again it was damaged in some places. 4- Also Please make some Monitoring the speaed
limit of heavy vehicles Every ones life is more precious. we can eam so many things in our life But we
cannot earn a persons life who get died on road accident. Safety First, Travel Must. Thanking you
Regards Sushanta Pradhan

Current Status Under Process
Officer Concerns To

Officer Name Sh. Sunil Prakash Bhardwa) (CGM KR Admn Coord)
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OFFICE OF THE COLLECTOR /\NI)' DISTRICT MAGISTRATE,ANGUL,
GRICING RIYRD, 2QENR
JUDICIALSECTION

Telephone:06764-230567/230234 | Emnil: dm-nonguleod.gov.in
Order No.____ | 1] /ludl., dated Angul, the 3" of January, 2026
An order ion 1 fthe B i
(BNSS)

In light of the poor air quality in Talcher Municipality and considering
the GRAP Stage-II guidelines, the following restrictions are imposed in Talcher
Municipality area.

1. All construction activities are prohibited during 6.00 PM to 10.00 AM
every day.

2. Any demolition or earth work to be carried out within the Municipality
limits is prohibited.

3. The Municipality, NHAI and MCL shall carry out water sprinkling on all
roads at least 3 times a day.

4. Entry of heavy trucks inside Talcher town is completely prohibited.

5. Open burning of waste, coal burning in Dhaba etc and open fire of any
kind are completely prohibited.

6. Sub-Collector, Talcher and RTO, Talcher shall issue separate restrictions
on movement of all the coal and ash trucks during day time.

7. No trucks without covering/tarpauline shall be permitted to ply on the
NH-149,

8. NHAI and Executive Engineer, NH Division, Pallahara shall ensure
sprinkling of water at all their construction sites.

9. In view of this emergency, this order is made ex-parte u/s 163(2) of the
BNSS.

10. This order shall remain in force for a period of 7 days unless extended.

11.The Police, Municipality, all Executing Agencies and RTO are ordered to
ensure strict compliance.

12.The Sub-Divisional Magistrate, Talcher shall ensure daily monitoring and
submit compliance on daily basis to this Office.




B - A0 16%

Memo No.__ A0 /udlpt,_ 030126

Copy forwarded to the Superintendent of Police, Angul for information

and necessary action.

Additional District rgglstrate
Angul

Memo No._ A} /Judl./Dt, 02.01-26

Copy forwarded to Sub-Collector & SDM, Talcher/ RTO, Talcher/
Executive Officer, Talcher Municipality for information and necessary action.

Vo
o\\q’O
Additional District ‘&strate
Angul

Memo No.__ A& Sudl./ot. 83 .01 -6

Copy forwarded to Project Director, NHAI, Dhenkanal/ Executive
Engineer, NH Division, Pallahara/ Nodal General Manager, Jagannath Area,
MCL, Talcher for information and necessary action.

P

Additional District aglstra
Angul




To

Sub:

Ref:

Sir,

disposal
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Annexure-VI

Qaslg glen 8aal 2RI QIdY 190, SIREER,AQYR

OFFICE OF THE SUB-DIVISIONAL VETERINARY OFFICER, TALCHER, ANGUL
P - o - - -
No. &/ SDVO/TCR DAL+ Dy D4

The Executive Officer,
Talcher Municipality, Talcher

Regarding disposal of waste material from the campus of office of SDVO, Talcher and SDVH,
Talcher

This Office Letter No.- 380, dt. 13.08.2024.

In inviting a reference 1o the subject and letter sited above | am to inform that lifting of waste
s from the campus of office of SDVO. Talcher and SDVH, Talcher is not done regularly by

municipality staffs. Due 1o this the dumping of waste inside the campus creates unhealthy environment in
the campus leading to public outrage and 1o the environmentalist a concern,

So it is again requested 10 take necessary steps for daily cleaning and lifting of waste disposals for

preventing spreading of infection, better sanitation and greater interest of public.

Yours faithfully,

' ’
\
4 ~

Sub Divisional Vctcrinary Officer,
Talcher

Memo No. 62 Date. £+ 2.9

Memo No. é 2 Date. G‘ B O£

Copy submitted to the Chief District Veterinary Officer, Angul for favour of kind information an?

Copy forwarded 1o the Block Veterinary Officer, Talcher for information and needful action.

Sub Divisional Vctcrinary Officer,
Talcher

necessary uction, '

Sub Divisional Veterinary Officer,
Talcher



164

>

Q/ (’:Y/, Annexure-VII
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OFFICE OF THE SUB-DIVISIONAL VETERINARY OFFICER, TALCHER, ANGUL
e: 06760- -mail ID:

No._ €' | SDVO/TCR Dt 06 [ 02| 2006
To

The Inspector In-Charge, Talcher Sadar Police State

Sub:  Regarding regular patrolling near Office of SDVO, Talcher and SDVH, Talcher
Sir,

I am to inform that some unknown and anti-social local public are entering to our
campus during day and night, regularly creating unhygienic, insanitary environment and
awaked situation inside the campus. In spite of several verbal instructions to restrict
unauthorized roaming of people inside the campus they are not listening to us. As the office
campus is near the market the persons could not be identified. They are also putting alcohol
bottles inside the campus. I am suspecting of any unethical works may be done by them
violating the standard public morals and endangering public health and safty.

Hence it is requested to increase the Police patrolling near our campus and inside the
campus so that the situation can be controlled.
Yours faithfully, £

Sub Divisional Ve eriner Officer,
Talcher

Memo No. 65 Date. 06 ‘ 09_1 pLIN

Copy submitted to the Sub-Divisional Police Officer, Talcher for information and
needful action. (’

. -
.. \k\%’\Lc/)— '
iflary

fficer,

Sub Divisional Vet

Talcher
MemoNo. 56 Date. 06 ’ O}, 2006

Copy submitted to the Chief District Veterinary Officer, Angul for favour of kind

information and necessary action. Q\ c,\f‘\] ™. ‘_6
AL "'.'(:)' -
\IJ % Sub Divisional Vcleii(fﬁ\bﬂic “4
: > P
’190,\,«* '

Talcher




